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1 1C.8.87 Heard learned counsel for the petitioner

andMr, A.B.Misra, learned 5r, Standing Counsel for

the respondents at scme length, Thi$ is an application

‘ under section 19 of the Administrative Tribunals Act,
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1985 to guash the order of transfer |passed by the
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| competent authority umd er snnexure-2
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2. During the course of argument, we are
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E told that the service benefits of the petitioner
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Lsfbeing affected and in addition to the same, the
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petitioner has been stationed at %amhalpur even
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though transferred tc Door Darshan Kendra,
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In such circumstances, we do not finp any merit in
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the applicaticn which stands dismissed.
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